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3001. SHRI CHANDRA SAILAN1 : 
Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether there is any proposal to 
shift Central Institute for Research and 
Training in Employment Service,Director»te 
General of Employment and Training, 
Department of Labour and Employment, 
Pima, Del hi-J 2, from Delhi to some out 
Nation; and

(b) if so the reawns therefor»

TiffcMlNrSTFR OF STVTE IN THP 
MINISTRY OF WORK* AND HOUS-
ING (SHRI I K GUJRAI) (a) Yes,
Sir.

(b) (i) The extremely limited possibility 
of further construction of office 
and residential accommodation 
in Delhi because of the excessive 
pressure on land and the various 
civic services due to the steady 
and large increase in population.

(ii) Need for relieving congestion 
both in the matter of office and 
residential accommodation.

(HO Need for making provision for 
the possible expansion activities 
of Ministries/Departments, such 
as Defence, External Affairs, 
Home, etc., which should 
necessarily, on strategic and 
other considerations, be retained 
fn Delhi.

National Chlidrca Board

3062. SHRI ACHAL SINGH: Will 
the Minister of EDUCATION AND 
SQ0AL WfiLFARB h# pleeaed to d a te :

i*) Whether the proposal to form a 
National pU Idw  Board is under active

consideration of Government; and if so, 
the main features of the proposal;

(b) the time by which the Board is 
likely to be set up; and

(c) the amount allocated during the 
current year's budget for this purpose ?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and (b). 
Yes. Details about the National Children 
Board have not yet been finalised.

(c) Nil.

12 hr*.

HE US BOMBING OF HANOI

SHRI JOY 11RMOY BOSU (Diamond 
Harbour) l seek your permission under 
rule 60 (1) . . .

MR. SPEAKER : I am not going to 
allow my ruling on the adjournment mo-
tion being discussed.

SHRI JYOTIRMOY BOSU: I rise 
under rule 6 0 . . .

MR. SPEAKER: la m  not going 10 
allow a discussion on it in the House.

SHRI JOYTIRMOY BOSU : I will 
read it out to you, Sir. if you do not like, 
you can disallow. It dearly says, *after 
Question Hour*. . .

MU. SPEAKER : I do not allow it. 
(Interruption)

SHRI JYOTIRMOY BOSU: The 
Vietnam issue is drawing the attention of 
the whole world. Here tbe adjournment 
motion cannot be discussed! It is a  very 
serious matter. I had given a motion 
under rule 184, so that the House unani-
mously adopts a Resolution cwMtwnning 
the U. S. action and the threat of me of 
nuclear arm*. That h it also not been 
admitted. We want that this adjournment
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[Shri Jyotirmoy Bosu] 
motion be admitted and discussed today in 
the House.

MR. SPEAKER , I fail to understand 
{Interruptions) Order, order. 1 had 
actually not received any notices 
except what the Secretary had handed 
over t© me one notice from Prof. Htren 
Mukerjee

SHRI J YOIIRMOY BOSU From me 
also, Sir

MR SPEAK.bR Will lie please 
remain patient ?

SHRI VASANIRAO PURUSMO- 
T1AM SATHF (AkoU) I had given a 
c a l l -attention not*ci on this Ir was not 
admitted

MR SPEAKFR Please sit down.

There was another for an adjournment 
motion from Shu Jyotirmoy Bosu So far
a s  the adjournment motion n  concerned,
it is raised on a matter which is within the 
cognizance of the Minister and over which 
Government has failed. I disallowed this 
So far as the call-attention was concerncd,
1 hid allowed one only three or four days 
hac)c . t

u r e * )1 ****
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SHRI VASANTRAd PURUSHO- 

TTAM SAWte1 This is a serious matter 
which will land this region in a holocaust 
We want to have a discussion on this
(Interruptions)

SHRI TNDRAJTT GUPTA (Alrpore) ; 
It has, been doubly aggravated by the 
Bombfag of the Capital of the tteoraocratfc 
Republic of Vietnam Thrt is not the satne 
position which was there a few days ago

MR. SPEAKER Let me make my 
observations (Interruptions) If you want 
to express the opinion of the House, that 
should come through some motion about 
it and not through an adjournment motion 
or a call-attennon or just a reference.
I here is no motion bcfoie the House 
about this (Inunuption) I have not 
allowed the motion adjournment on 
this. That is not the type of motion 
to be discusscd , (Interruption) Adjourn*
ment motion is a motion against Govtin 
mcnt foi having neglected something which 
is within theircogniMne

SHRI 1NDRAJ11 GUPTA It had
tailed is a member ot tin Security C ounul 
to bring ilits usue btk re tht feetuni} 
Council ihc> should have laistd tins
mattei btloic the ««teuriiv Council

SHRI JYOllRMO'i BOSU 1 had
gi\en a motion under rule 184 inviting the 
House to condemn U. S, action and also
the threat of use oi nuclear arms I have 
also given an adjourmem motion today 
In what form can we bring the matter be-
fore the House >

SHRJ ATAL BIHARI VAJPAYEE 
(Gwalior): You can allow b short dura-
tion discussion It does not require any 
formal motion The House can express 
Us feelings and the Government can also 
make us statement. {Interruption)

MR SPEAKER I have no objec-
tion

SHRI H N MUKERJEE (Calcutta- 
North-East) • Normally you permit a 
member out of politenese or otherwise—I 
do not know—to make a statement. 
{interruption)

MR SPEAKER • Order, please. You 
won’t allow me to listen to anybody ?

SHRI H, N MUKERJEE 1 was sub-
mitting that quite apart from the adjounv 
tneht motion which, I think, should have 
been allowed, 1 have already sent yott « 
notice which you yourself mentioned and
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usually, Sir, you permit ihe Member con* 
cerned>>«

MR. SPEAKER: I have a point to 
make to the Members. When you want 
to make a reference you send your notes to 
me before I enter the House, The normal 
rule 19 that before 10-30 they should be sent.

SHRI H. N MUKERJEE I sent it 
at 9 30.

MR. SPEAKER 1 had a mmd to 
allow y utr name, but, if all of von want 
to discuss it, a separate time mav he fixed 
for it (Interruptions)

SHRI AMRir  NA1IATA (Barmer) 
You must fix some time to-da> The entire 
House is agitated and ciiiterned about. 
Ptocedure is onl\ a seconclar\ thing

MR. SPEAKER Please allow the hon 
Minister to speak.

SHRI AMRIT NAHATA : It Is for 
you. You must fix sometime to-day when 
the whole House can raise Its voice 
in protest against the brutal bombings of 
the U. S,

MR. SPBAKBR : Let the Minister 
reply.

THE MINISTER OF PARLIAMENT- 
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
A suggestion has been made that a short 
duration discussion may be held on this 
subject. We are entirely agreeable to this 
suggestion and I think a short dis-
cussion can be held.

MR* SPEAKER : At what time ?

SEVERAL HON. MEMBERS: To-
day.

SHRI VASANTRAO PURU5HO- 
rrAM SATHE: We want a discussion 
to-day on this subject ... (Interruption)

SHRI JYOTIRMOY BOSU r I have 
given a substantive motion before the

House to condemn tbe US action and 
their threat to use the nuclear bombs* 
That is before you as also the adjournment 
motion. We want to unanimously adopt 
this resolution. We want them to know 
that the Indian Parliament has unani-
mously adopted a resolution condemning 
the US action. That will not be solved 
by a short discussion We want to con-
demn the US action

SHRI B P MAlTRYA • We are one 
with you on this issue Let this discussion 
be held to-day only.

SHRI S A KADFR (BombayCentral 
South) We want a discussion rot only 
to dav. but »e want it here and now. If 
we a'lovk some tim* to be wasted, it wilt 
not be m the interes's o( the people

*fto <fto faWR-

t  ftwr jp t m  %
ftranr i inrrNsr ^ sfy 7*hr w m rr  
t> srarfr fiws *rr% % fartr sr̂ cr anrr 
^ r r t  $  m t  % i «ror

o t  w>T»r ftar w  F w r Tt 
i

SHRI RAJ BAHADUR: Any time 
that you may decide.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): If the Oovernment respect 
the feelings in this House, then they Should 
come up with a motion of their own, 
What is the difficulty for the Government 
to come up ?

SHRI SHASHI BHUSHAN (South 
Delhi) * I thought he was condemning

SHRI RAJ BAHADUR : This is a 
question which transcends party dutictions 
and naturally, therefore, you would like a 
discussion to be held. We can have a 
short-duration discussion.
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SHRI JYOTIRMOY BOSU ; I would 
like to make an appeal to you that there 
should be a substantive motion wfcich the 
House should adopt unanimously condemn* 
tag the US action. A short duration dis-
cussion is no solution for this

MR. SPEAKER • So far as the feel-
ing of this House are concerned, they seem 
to be almost unanimous. We can... 
(Interruptions)

SHRI ATAL BIHAR 1 VAJPAYEE 
Please don’t rule out any discussion on 
this ground.

MR. SPEAKER I hav« no mind at 
all You are making me to make observa-
tions, 1 am more m favour of it than 
yourself (Interruptions)

Shall we start at 2 pm  after lunch ?

SHRI RAMAVATAR SHASTRI 
(Patna): 2J hours may be allotted

MR. SPEAKER: It will be seen later

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH); I 
suppose the House continues to sit till 6 
p. m. Why not we start it at 4 p m 7 

. .  (Imtrrupnons)

MR. SPEAKER: It will continue from
4 p.m. till the list is exhausted

4 )  tW W T R  *. w « r  *rft-
f t  i f f *  v t  2 % <5* fw rr

TO* t t f  2 fe 6 TOT

$  fftx  i m  * r w r o  vft 

ifr t

ME. SPEAKER ; Tl*y have other work 
also and we have to accommodate them 
also.

So we wilt start at 3 pm . TheOwwo* 
mant «»y Initiate ttodfccosskm a^pm .

12.1ft Im
CALLING ATTENTION TO MATTOR 
OF URGENT PUBLIC IMPORTANCE

RBPOftT&D REVIVAL OF 'OQ SLOW* AGITA-
TION BY ENttlNEBJW OF INDIAN AIRLINES

t w r  <rifc ( T r w n w )  s

sn ra r *r§tar, *  v ffo R rf ta  
*P f trw  *Pt i f a
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN
SINGH): The earlier wage agreement bet-
ween the Management of Indian Airlines 
and the All India Aircraft Engineers Asso-
ciation expired on the 27th November, 
1968. Afresh charter of demand* was 
submitted to the management by the Ass©, 
elation on the 29th April 1970, Unfortu-
nately, in spite of prolonged negotiations, 
as agreement has not yet been arrived at. 
The Management of Indian Airline* comm-
unicated its final offer to the Engineers 
Association on the 8th February, 1972. 
On the 22nd February a letter was addres-
sed to the Management by the Association 
expressing serious disappointment with the 
offer. Simultaneously, delays started occu-
rring in Indian Airline* services and these 
are persisting. The inference k  tassenp- 
able that the Engineers am t*yw$ to bring 
pressure on tbe M*n**wn*at to concede 
tfeeir dftnahdi,.


